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CENTRAL ADMINISTRATIVE TRIBUNAIL.
ERNAKULAM BENCH

Original Application No. 29/12

Friday, this the 16™ day of October, 2015
CORAM:

Hon'ble Mr. Justice N.K. Balakrishnan, Judicial Member
Hon'ble Mrs.P. Gopinath, Administrative Member

Jose P.P

S/0.Mathew Philip

TGT English (Retd.}

INV Kulamavu, Idukki — 685601

Residing at Perunilathil House

Puthuvelt P.O, Monipally, Kottayam District . Applicant

(By Advocate — Mr.Vishnu S Chempazhanthiyii)

Versus

boernit
[y

‘The Deputy Commissioner

Navodaya Vidyalaya Samiti

(Hyderabad Region)

Department of School Education & Literacy
Government of India

01.01.10/3, Sardar Patel Road
Secunderabad — 500 003

2. 'The Commissioner
Navodaya Vidyalaya Samiti
. Department of School Education & Literacy
Government of India, A-28, Kailash Colony
New Delhi — 110 048

3. 'T'he Principal
~ Jawahar Novodaya Vidyalaya
Kulamavuy, Idukki —68560} ... Respondents

(Bv Advocate — M/s.M.K.Damodaran Associates)

This Original Application having been heard on 16.10.2015, the Tribunal
on the same day delivered the following:
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ORDER

Hon'ble Mr.Justice N.K. Balakrishnan. Judicial Member -

The case of the applicant is that while he was working as a TGT (English)
in Mount Assisi School, Bagalpur, Bihar, applications were invited by the
Navodaya Vidyalaya Samiti for direct recruitment and deputation. Pursuant to
this notification applicant applied for the same and was selected. He was
absorbed with effect from 01 .04.1994. According to the applicant he has to be
regularised with effect from 03.07.1989 so as to enable him to get senior scale.

The applicant retired from service on 31.05.2011..

2. Since the cause of action arose in 1994, the Original Application should
have been filed in 1995. The fact that he retired in May 2011 will not enable him
to contend that the application is filed within time. No application was filed for

condonation of delay. Hence this application is dismissed as barred by Ii‘mitgtion.

(P.GOPINATH)
ADMINISTRATIVE MEMBER
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